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5. resent: Hon'ble Mr.Justice ﬁ:ﬁ: -
s Vice-Chairman.
HeaRd Mr.S.C.Dutta Roy learmed
) oo the applicant and Mr.B.P.
(RO EI o tine . S
- ktfigis Todi learn counsel for the respondentsa
fld, 3o € CF Application is admitted. Call for
for ,\F< £ ancited d records. Ret¥nmriable by 2 months. Issue ¢
L e x> - .
;’):ij’ :‘?-q‘ *N‘ gég,gf # notice on the\respondents. List on
2411.00 for orgers.

As regards he interim order Mr.»sS.Ce

¢ De «Roy has submitAed that 4s thejgiﬂu;

{ ordeg:iof transfe~ is arbitrary and
malafide, the”ie rned'counsel referring
to the manner in w 'ch the order of

on hlm and atttempt
ithout providing any

{s arbitrary and

transfer was serv
for relievéging hih-'
joining time itself
malafideh%ngigglgggg
power and/submitted tlat.the transfer
order made on administ ative ground
without any merits. ‘
Issue notice on th
. as to why the impugned okder shallnot
be suspended.;: :, |
In the meantime the peration of
‘the order No.lO 4/2000-Kvs§ia/6311 -15
dt. 16. 1042000, Annexure D all remain
suspended untll further orders. The
respondents shall allow the pplicant t

< render his serv1ces at K.V.S.

? exercise of
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orders. y

Present: Hon'ble Mr.Justice D.N.
Choudhury, - Vice-Chairman.

Heard Mr.S.C.Dutta Roy learned couns
for the applicant and Mr.B.P.Todi lear:
counsel for the respondentse.

'Application is admitted. Call for
records. Returnable by 2 months. Issue
notice on the respondents. List on
2.1:2001 ‘for orders.

Issue notice on the respondents as
to why the impugned order shall not be
suspended.

-~ In the meantime the operation of
the order No.10.4./2000-KVS(GR/6311~15
dt.16.10.2000, Annexure D Shall remain

" ! 'suspended until further orders. The
 respondents shall allow the applicant

W o~ or a tea o,
to Eenéewes at K.V.SM\"‘"\
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Vice-Chairman

-

Heard Mr.B. Chakrabarty,learned
counsel for the applicant.

Dr.B.F. Todi, learned counsel
for the respondents is on accommoda~- -

-List on 10,1.01 for show cause
and further orders. Meamnwhile, the
earlier interim order shall continue.

DR S S I SR A T )

Vice=Chairman

i

Four weeks time allowed for filing |
of written statement on the prayer of Ms
B. Dutta Das on behalf of Dr B.P. Todi, learned

- counsel for the KVS. List it on 8.2.0)" for
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Date Order of the 'E;ibuiia,ﬂ
21.3.01 List on 11.4.01 tc enable the res-
' - | pondents to file written statement.
- ﬁr\~_—_—~/1r
VVice-Chairman
Pg ;
11.4. 01 B Written statrment has been filed
o]
A ﬁ%y the respondents. The applicant may file
rejoinder if any within two weeks. List
‘Jfor hearing on 16.5.01.
™ Vice~Chairman - .
(65 | poer
it M"E.
fouqm
13145401 ‘-g‘€>qg£:M9.K oNair appearing on behalf of
| - D di, sogght Qpr adgourment on the
- ground of dlﬁtepresenting KVS, is
§abaent for attandlng the Circuit Benches
at Kohima,
Prayer alloued, List on 21=6~2001
 for hearing, :
’ ViceeChairman
‘b .
22.6.2001 List again on 29.6.01 in presence
of Mr S. Sarma, learned counsel for the
respondents, who is absent today due to
his indisposition.
-Vice-Chairman
nkm
29.6.200f List again on 20.7.01 for
hearing. .
By Order
&\‘k%
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Order of the Tribunal

: None Qppoars' for the applicant
‘today. List the matter on 25,7200 for

[29.7.2301

'-haariégo

] | o - VieseChairman

Heard learned counsel for the
.parties. Hearing concluded.rJudgemeqt
delivered,in the 6pen court, kept in
} separate sheets. The application is

allowed. No order aé to costs.
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4 Union of India & Ors.

.Mkﬁ_B,uChgkgapQrty

Wigether Repcrters of local papers may oe allowed to s
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tiie judgment ?

CENTRAL ADT“’IINISTRATIFVE TRIBUNAL ::
GUWAZHATI BLMNCH.

o °

| 0.A./R.a. No. 32%4/2000

DATE OF DECISION 25.7.2001

© 9w 606 09 00 a0 o0 e

31 Maheshwar Pasyan e oL APPLICANT(S)

CADVOCATE. BCR I ARPLTCANT (S )

,; - VERSUS -

o e e v e e . RESPOUDENT(S)

tMy. S. Sarma. . I .
] ‘ be i m m s em e e e e e oo ADVOCETE OB THL

. RESPONDENTC .

“FN°BLE  MR. JUSTICE D.N.CHOWDHURY.

HON'BLE

D be rzrerred to the Reporter or not ?

dnether their Lerdships wish
judgrent 2

30 to see the fair copy of the

‘fether the judyment is to be circulated to the other
Benches ?

Judgnent delivered by Hon'bleVice-Chairman
{
|




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 354 of 2000
' Date of order : This the 25th day of July, 2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

- BETWEEN

'Shri Maheshwar Paswan,

-Son of Late Gonu Paswan,

At present working as Post Graduate
‘Teacher in History,

Kendriya Vidyalaya, Chabus,

AFS, P.O. Chabus,
District-Dibrugarh,

Assam. ...Applicant
By Advocate Mr. B. Chakraborty.

1. Union of India,
represented by the Commissioner,
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Saheed Jeet Singh Marg,
New Delhi.

2. The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Guwahati Regional Office,
Maligaon, Guwahati-12.

3. The Principal,
Kendriya Vidyalaya, AFS,
Chabus, District-Dibrugarh.

{ 4. Shri S.K.Chopdar,
Principal,

Kendriya Vidyalaya AFS, Chabus,
District-Dibrugarh. .+..Respondents

© By Advocate Mr. Q.Sarma,uStadihg Counsel for the KVS.

. CHOWDHURY J.(V.C.).

- This application under Ssction 19 of the
‘Administrative Tribunals Act has arisen and is directed
‘against the order dated 16.10.2000 by which‘a Post Graduate
‘Teacher (History), Kendriya Vidyalaya, Chabus = was

transferred to Kendriya Vidyalaya, Tenga Valley. The

and validity of the said order has assailed as arbitrary,
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Fidiscriminatory, improper and the same is vitiated by

i

0 -

improper exercise of power. The applicant joined the
Kendriya Vidyalaya at Chabus, AFS, Dibrugarh on 19.11.1999
jon transfer. The applicant alleged mala fide against the

irespondents more particularly respondent no.3.

2. The respondents» submitted its written statement
idenying and disputing the assertion.

3. Heard learned counsel Mf.‘B.Chakraborty for the
lhpplicant_and Mr. S. Sarma, learned counsel for the K.V.S.
}Mrf Chakraborty submitted that the impugned order dated
16.10.2000 itself speaks of arbitrariness without‘ giving

ihe applicant joining time. Mr. CHakraborty also submitted

ihat mala fide was alleged against the respohdent no.3
since he did not counter the same and in the absence of
ﬁebuttal the assertion to be treated. as admission. Mr.
i '

i

Sarma, learned counsel for the Kvs submitted that the order

_Qf_transfer was passed in the public interest and there was

no mala fide on the part of the respondent no.2 who passed
;

ﬁne impugned order of transfer. Mr. Sarma also submitted
|Ii§ .
t#at the respondent no. 3 was fully within his competence

in passing the impugned order.

competence of the repondent no.3 in passing order of

There can be no dispute on the issue about the

it

tﬁansfer. The core question is raised in the application
." !

plgtains to exercise of discretion by the authority

concerned. The applicant has alleged the action of the
k

re%pondent no.3 as mala fide, improper. The respondent no.3

ho%ever choose not to counter the same. In the absence of

the materials on record it will not be improper for the

t

'Tribunal not to‘ignoglthe assertions made by the applicant

1 L'J .
paﬁticularly in the absence of any rebuttal to the

stﬂtements made by the applicant. The impugned order of
Anid W be

transfer was issued in public interest. What was the public
| K
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interest in passing the impugned order in the mid season
o, Sub§ et aasl ——

and without waiting for reliever has not been explained. In
A

the impugned order of transfer itself the direction of the
respondent no.2 to the Principal, Kendriya Vidyalaya,

Chabus to relieve the applicant immediately. In the written

Statement the respondents asserted that the transfer was

- made in the public interest. No materials cited for the

action for releasing the applicant forthwith. Normally a
government employee is entitled for joining time. The
resbondent no. 2 without any discernible reason advised the
Principal to releasing the applicént' vide order dated

16.10.2000 and in terms of the order the Principal,

; Kendriya Vidyalaya, Chabus acted for relieving him from

duty on 19.10.2000 and directed him to report to the

Principal, Kendriya Vidyalaya,ﬂmengglvalley.

5. As alluded, discretion is cénferred on the
employer to transfer and post his employees but the such
discretion is not unf@terred, such discretion under the
constitutional scheme is to be exercised justly, reasonably
and fairly.

6. In the circumstances stated ébove the impugned
order dated 16.10.2000 ang thé order of relieving dated
19.10.2000 are not sustainable in law. Accordingly the same
a:e.set aside and gquashed.

7. The application is accordingly allowed. There

shall however, be no order as to costs.

e

(D.N.CHOWDHURY)
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BETWEEN

Shri Maheshwar Paswan, -
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Union of Indla & ors.

I NDE X

1. Application cos
2, Verification veo
3. g Annexure A .o
4, o Annexure B cee
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
S 'GOWAHATI BENCH - N

(an application under Sec.19 of the Administritive tribunal act 1985)

For v T 's office
i " j
0 - : i
: ] Signature - !
_g Date - }

0.4. No:. 85\4 of 2000

BETWEEN

Shri Maheshwar Paswan, |

S/0 Late Gonu Paswank ' - ' -

ﬁ; gresent working as Post Graduate Teacher in
story ' -

Kendriya Vidyalaya,-Chabua AFS,

P.0. Chabua, Bistrict: Dibrugarh (Assam). ..
T ; _ AND ) ) o ees _Applica‘nt.

1. Union of India, represented by the
Commissioner, Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Saheed Jeet Singh Marg,
New Delhi,

2, The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
. Guwahatl Regional Office,
Mallgaon, Guwshati .12,

'3. The Prinecipal, ' ' [
Kendriya Vidyalaya, AFS, Chabua,
District:_Dibrpgarﬁ.\ .

4. Shri 8.,K, Chopdar, .
Principal, o
Kendriya (idyalaya AFS, Chabua,
District: Dibrugarh..

ose Respondents,

1. Particulars of Order agalnst which the application i; made:
o Order conveyed under Nb.F,10;4}2000;KV3(GR))é3il-15'
dated 16.10.2000 issued by the Asstt. Commissioner,
Kendriya Vidyalaya Sangathan, Guwahati Reglonal
b{ficg transferring the_gpplicant from Chabua to
Tengavalley with immediate effect.

e !
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11) Orders No.F.17/KVCHB/2000-2001/421 dtd.
' 19,10,2000 passed by the Principal, Kendriya
' Vidyalaya, Chabua, relieving thezappi;cant
of his duties in the said Vidyalgya and
directing him to'reporﬁ_te the Principal,
Kendriya Vidyalaya, Tenéavalley:

2., Jurisdiction of the Tribungl:

The applicant declares that the subject ]
matter of the application is within the jurisdiction of this
‘Hon'ble Tribunal,

3. Iimitation:

' ~ The applicant also declares that the
application is within the limitation period as has been .
prescribed under Section 21 of the Administrative Tribunsgl .
Act, 19085, "

4. FACTS CF THE CASE:

1) That the applicant was first appointed as a Primary
Teacher in Kendriya Vidyela after due test, interview and
selection, in August 1974 and was posted at Kendriya _
Vidyalaya, Missamarl in Sonitpur District, Thereafter the
applicant was transferred to Kendriya Vidyalaya, Barauni
where he worked from 15th Mby, 1979 to 18.3,1981 as Primary
Teacher. ) . o o ) |

i1) That, the applicant was then appointed as Trained
‘Graduate Teacher, after due test, interview and seleetien “
on the basis of aﬁ advertisement 1ssued ﬁy the KVS authorities,
and posted. at Bhenkunda Hazaribagh Kendriya Vidyalaya wherae
he served from 19.8.81 to 11, 9.86. |
Peet“QrgQQgpe Teaeher ;n_History, after qqe test, ;eterview'

and selection on the basie of an advertisement issued by the

o000 30



Kvs authorities and posted 1n'the same Kendriya Vidyalaya
vhere he worked as such t111 18 11.1999.
1v) That, the applicant was then transferred to

Kendriya Vidyalaya, Chabua AFS in Dibrugarh District where
hevqoined*qn_lg;;;LJQQQ and has been working there‘since
then. Thus the applicant has rendered nearly 26 years of
loyal and devoted service in the Kendriya Vidyalaya, first
as Primary Teacher, then as Trained Graduate Teacher and
now as Post Graduate Teacher in History. Of the total
period of service, the applicant has served for more than
14 years as Post Graduate Teacher and during the period of
service as Post Graduate Teacher, the spplicant officiated
as Priheipai on a number of occasions and the tdtal period
of officiaticn as Principal is.abeut 12 years. During this
long period of service of the spplicant, there has never
been any complaint frém any éuarters elther against his
performance or agalnst his conduct, and he has 211 along
maintained unblemished service record. _
_ ' v) That, as per the Kendriya Vidyalaya rules the
applicant is entitled to Senipr Scale of pay on completion
of 12 years service as Post Graduste Teacher, but he hasnt
been given the Senior Scale as yet for reasons only kndwn
to the authorities,

. vi) That the applicant has been promoted te Selecticn
Grade on 9.6.99 with effect from 1 1.1986 but till date he

has not been paid his arrear salary for reasons best known

“to the authorities

. vii) That, hncidentally it may be stated that the
Applicant 1s the President ~of Kendriya Vidyalaya Teachers'
Assoclation, GuWahati Reglon. .

| viii) That it may be stated that ever since the
applicant joined the Kendriya Vidyalaya, Chabus AFS, the

. ¢ 4. "
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Principal of the Vidyalsya has béen'enemical'to.him, for
_reasqns‘not_known to the applicent., May be it is due to
the fact that the applicant is the seniormost teacher in
the school, even senlor to the Principal and he is very
upright, and that 1s why the Principal has been harassing
the applicant in all possible ways. | B

ix) That, during the Hindi week from 14.9.2000 to
21.9.2000 declared by the Government of India, all official
correspondence in Hindl became compulsory but when the
applicant insisted on using Hindi in all the official
writings, the Principal objected to it and directed the
applicant to use only English, |

'x) That, when the applicant came to know of the
corrupt Practices of the Principal, the applicant brought
the matter verbally to the notice of the Chairman, Vidyalaya
Management Committee. For example, a sum of Rs,soo}- has
been allotted to the school every month for providing
medicine to the students of the Vidyalaya, but the Principal
is misappropriating the sald amount every month, Then again
the Gas cylinder meant for the Vidyalaya laboratory is _
being used in the residence of the Principal for his personal
use. When all these matters were brought to the notice of
the Chaimman, Vidyalaya Management Committee, the Principal
got annoyed with the applicant and threatened to teach the
applicant a lesson. o _ N

™) That, thereafter the Principa] with a view to

implementing his threat to "teach” the applicant a lesson |
started issulng Memoranda, one aftér another, on flimsy growmnds
as can be seen from the Memorandum issued on 21.902000,

21.9.2000 and 29.9.2000.

X 5'0
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Coples of Memoranda dated 21.9.2000,
21.9.2000 and 29.9.2000 are“cnnexed

herewith as Annexures A, B and C
respectively.

xii) That, thece_is a T.V, set meant for the Vidyalaya. But
the Principal of the Vidyalaya has kept it 1n.h@s rgs1dcnce
for his personal viewing and it has been lying there for the
last three years, When_thc gpplicapt_ccme to_know»cf tcis
fact, it brought the matter to the notice of the Chairman,
Vidyalaya Management Committee whereupon the T.V, has been
brought bacl to the Vidyalaya wu for which the T,V, was
pr@vided

xi11) That, the corrupt practices of the Principal of the
Vidyalaya were also brought to the notice of the Chairman,
Vidyalaya Management Committee by some other teachers also
but the‘applicant alone was targetted by the Priqcipal and
became determined that he would Punish the applicant. With
that end in viéw the Principal started poisoning the Asstt.
Ccmmissioneg,‘Kendriyc-Vidya;aya Sgngathan, Guwahati Region
wpc i1s the eonfrolling officer of the petitioner and ofher
Staff. - . . B, . | e ..
xlv) That, as a result of the continuous vilification of
the applicant by the Principal, the Asstt. Commissioner,
Kendriya Vidyalaya Sahgathén, Guwahatl Reglon, who 1is the

controlling officer'of the applicant also became annoyed

with the applicant without knowing the actual state of affairs.
Therefore, by the impugned order No.F., 10-4/2000-KVS(GR)/6311-15
dated 16.10,2000, the applicant has been transferred from
Kendriya Vidyalaya, habua to Kendriya Vidyalaya, Tengavalley
with immediate effect

xy) That, though apparently the order of transfer has been
mede in public interest, it is, in fact, has been issued only

o o0 6.
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to ppqish the_app11caqt and tbe saild order of transfer
has been issued at the instance of the Principal of the
Vidyalaya concerned. N

A copy of the impugned order of
transfer dtd.';6.10.2000 is annexed
herewith as Annexure D,

xvi) That, immediately on receipt of the above order of
transfer w@ich was sent under "Speed Post" thq Principal
of the Vidyalaﬁa concerned relieved the applicaht of his
dnties on 19.10,2000 vide release order No,F. 17/KVG§£/
2000-2001/421 dtd. 19.10,2000.
A copy of the relieving order datad.
19.10.2000 is snnexed herewith as

Anpexure B,

zvil) That, in this connection it may be stated that the
gpp}igant is tb? 1one‘qut Graduatg Teacher for History
in the Vidyalaya and aitboqgh he has been released with
immediate effect, no reliever has yet come and joined the
| Vidyalaya and the post is still lying vacant and there 1s
urgent need for a Post Graduate Teacher for History in the
school. |
xiii) That it 1s stated that ‘the applicant joined the
seld Chabua AFS K.V. only dn 19.11.1999 and he 1s yet to
complete oqe'yeai service in the schoql, Apart from that,
as has been stated already, the applicant is the seniormost
tgacher in the Vidyalaya, even éenior to the Principsl,
and as such he 1s not lisble to be transferred before
completion of his tenure which 1s normally three years.
xlv) That, 1t may also be stated here thaat as per the
prevailing practice in the Kendriya Vidyalaya Sanggfhéﬁ,
8 teacper is'nqt normally t%apgfgrredvbefore compleéioé of

three year term. But unfortunately the petitioner has been

ces 1o
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transferred even before completion of one year. Though
1n the impugned order of transfer it has been stated

that the applicant has been transferred in public interest,
but it fact he has been transferred as a measure of
punishment and at the instance of the principasl of the
Vidyalaya who wanted to teach the applicant a lesson as
the Principal was annoyed with the applicant for having
reported the Chairman, Vidyalaya Management Committee
about the corrupt practices of the Principal.

xv) That, it is reiterated here that the applicant

is the lone teacher in History in the Vidyzlaya and he

is the senlormost teachérmin the Vidyalaya and that ao
substitute bas been posted as yet in the Vidyalaya. As
such 1t is éuite clear that the applicant haS‘been |
transferred by way of punishment and it has been done
at the behest of the Princlpal of the Vidyalaya concerned.
xvi) That, being highly aggrieved by the illegal and
malafide action of the respondents in transferring the
_appiicant to a far off pléce even beforeé completion of
his tenure of posting, the applicant has come up before
this Hon'ble Tribunal, praying for quashing the 1mpugned
qrder of transfer and allowing the petitioner to continue
in his present place of posting where he came and jolned
only on 19.11.1999,

5. GROONDS F(R APPEAL:

- For that, the action of ihe respdndents in transferring
the applicant within one year of his joining service in
the Vidyalaya concerned, by way of'punishmenﬁ is arbitrary,
illegal and discriminatory violative of all canons of
justice, |
11).§br»that;vthough apparently the transfer of the
applicén@ has been made in the 1nterest of pub;ic service,

no public interest is involved in the matter and the
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transfer has been made only by way of punishment and
it has been done at the instance of the Principal of
Kendriya Vidyalaya, Chabua. | |

1ii1) TFor that, the impugned order of transfer of the
applicant is against the rules of the Kendriya Vidyalaya

Séngathan in-as-much-as the applicant has been
tﬁansfgrred_even bef&rq completion of one year term

whereas normally a teacher 1s not transferred fram one
school to the ather before completion of at least
three year term. o | N |

iv)  For that, the facts and circumstances narrated
in this application would indubitably show that the
applicant has been transferred not in public interest
but as a measure of punishment and that teo at the
instance of the Principal who 1s enemical to the

y)" For that, in any view of the matter the action of
the respondents in transferring_the applicant even
before'comp;gtion of one year and to a eut-qf-the vay
Place is malafide, 1llegal, arbitrary and against all
canons of Justice. - -

- It 1s, therefore, a fit case where this Hon'ble
Tribunal can interfere and éuash the impugned order of
transfer since no one has yet joilned the Vidyalaya in
the post where the applicant was working.

6. DETAILS OF REMEDIES EXHAUSTED:

The applicant states that since it is a case qf
transfgr by way of punishment, no appeal can be preferred
agalnst the impugned orde:.of transfer particularly whgn
he has already been relieved of his duties in the Vidyalaya.
7. WHETHER ANY APPEAL OR SUIT IS PENDING IN' ANY COURT

WITH REGARD TO THE SUBJECT MATTER UNDER AGITATION:

eee 9o




The applicant further declares that he has not filed
aqy-other’gppliqatign‘or”sugt witﬁ regard to thgvmatter
agitated in this petition before any Court or any other
Bench of this Tribunal, nor any suit or proceeding before
any of them.

8. RELIEFS SOUGHT FOR:

Under the facts and circumstances stated above,
the applicant prays for the followimg reliefs-:;

a) To quash the impugned order of transfer dated.
1?.10.2000 at Annexure D aﬁddtbe order of release dated
19.10.2000 at Annexure E and to issue a direction to
the respondents to allow the petitioner to continue in
his present place of posting at Kendriya Vidyalaya, Chabua
AFS 'and not to harass him in any way.

"B To grant him any other rellefs as the Hon'ble

Tribunal deems fit and proper.
¢) The cost of the proceedings.

9. INTERIM REIIEF IF ANY~

‘ Under the facts and circumstances the applicant
-prays that the Hon'ble Tribunal may be pleased to pass an
interim order staying the operation of the impugned order
of transfer dated 16.10.2000 (Annexure D) and the order of
date VUV : _ >

release dated "19.10,2000 (Annexurs E), and to allow the

e e L — ] - - - - ..
applicant to continue in his present post in Kendriya

Vidyalaya, Chabua AFS,
10. PARTICULARS F 1.P.0.
1.B.0. No. 26, - SoMiDated 23/15f2m for Rs. 50. 00

(Rupees fifty) only 1s enclosed.

.« e lo.




VERIFICATIOR

I, Shri Maheshwar Paswan, son of late Gonu Paswan,
aged about 53 yearé, permanent rqsideht of Turki, °
P.0, Turki Railway Station in the District of Muzaffarpur,
Behar, and presntly staying at Chabua in the District
of Dibrugarh, Assam, and applicant in the instant
application do hereby verify that the statements made
in this‘application fromrparagraphs_lito 7 above are
true to the best of my knowledge and belief and the
rest are ﬁy humble submissions before this Hon'ble
Tribunal. |

~ And I sign this verification this the 23rd day
of October, 2000 at Guwahati.

HMW VW““" |

Signéture of Applicant.
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. 94 VPHONE : 87509
. -+ KENDRIYA VIDYALAYA f
AT | |
Yo AR T fiseg _ CHABUA
Chabua Air Field
Rro ngrrg (3rem) Dist. : Dibrugarh (Assam)
frrre - 786 102 | PIN : 786 102
T37% / Ref No. FRE(MR)/KNGHE/2000-2001 /372~ Raiw/ Date..21.409/2000... g

Officiating period from 20~07-2000 to 24-07-2000 the

MEMQRANDUY

Sri M.Paswan PGT (History) is hereby informed that based ‘
on his report regarding representation of Sri B.Singh TGT(PCM) {
and the conduct of his.S.Kumari PGT (Geography) during his

undersSie-

gned has already initiated the preliminary inquiry. Based

on the reports and statements received from concerned parties

Sri Paswan is requested to give parawise reply of the
following,.

(1) He refused to receive the written complain submitted by
. Ms.S.Kumari PGT (Geography) during his officiating period.’

(2)

4

{3)

When Ms Kumari approached hievin office and requested to

get the librdy open he made a

T 9I9EY §ld O WT B

derogative remark "Enf}

library . @lod & Tow"

33
.‘)0

before some office staff, Being the officiating Prinéipal
Mr.paswan has to take decisions and it was his duty to
attend to the grievance of an employee and above all be

decent in manners.

It is also reported that Sri Paswan was chewing tobacco
(KHAINI) alongwith a Group 'D! in office before other

effice staff,

Con tdopo2o

i
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PHONE : 87509

.~ KENDRIYA f# .. Vi\ VIDYALAYA
ﬂ@ﬁnﬂ : :

: CHABUA
o srgan et e Chabua Air Field
Rro %%,@r (3raw) Dist. : Dibrugarh (Assam)
frrnrs - 786 102 | PIN : 786 102
CE (L0 373 N _ % [ Date .uu.ooueeveeeesssssses... -

$s 2 o8

(4) * Again on 31st July 2000 Sri Paswan was sharing tobacco
in the library alongwith other staff who have already
admitted the fact in writing, This act strictly viola=
tes the code of conduct, |

The written reply should reach the undersigned
by 23/09/2000 for further action at this end,

To : i

Sri M.Paswan PGT (History) ' W}%W;

Kendriya VidYalaya AFS,Chabua PRINCIPAL l

. , ‘ g

'P.0: Chabua Air Field %ﬁ:‘:'a’f’mgm '3
Dist: Dibrugarh (Ass am) A Rendelyn Vidyalaya ARS Chabug
Pini- 786 102, . Lie¥ ‘f’@?{“ﬂv Dist, Dibrugarh

ASSAM.786102

-

3
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{s! PHONE 87509
* KENDRIYA \  VIDYALAYA
af
::5 1 feg CHABUA
?ﬂga T Chabua Air Field
Rro ﬁ«,grrg (amq) Dist. : Dibrugarh (Assam)
frare : 786 102 | PIN : 786 102
1% / Ref: No. FREAMP)/KVCHB/2000-2001/ 373 févr?ﬁ/ Date..... ?.1.[.‘?.%%99.9.. :

MEMOR AN DUM

Sri M.Paswan PGT(History) is hereby informed that -

1 -~ he refused to receive a letter from office at 2,15PM
on 16/09/2000 stating that the Vidyalaya gets over
at 2.10 PM » Being a Govt.Servant he is aware of
the fact that he is responsible for 24 hours, This
is insubordination on the part of Mr., Paswan,

2 - In his letter dt 19/09/2000 Mr Paswan has requested
the undersigned to hand him over any official letter
in Hindi due to célebration of Hindi week, whereas he
himself has roprosentcd to the Asstt. Commissioner
in English on 14/09/2000. '

However Sri Paswan is free to have official correspone

w
i

dance in Hindi.

. S v
To | (S.K.CHOPDAR
MroM,Paswan. PGT (History) | PRINCIPAL

T/ PRINCYPA],
K.V.AFS,Chabua (Assam) ‘ STy farey 1
o ' g Ken d"l)a \’

dyalaya apg Chat
fye iy % Dist, Dibry a;;bug

ASSAM.786109

———
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o 271 2 PHONE : 87509
ARNEREEISE Y
_‘ KENDRIYA \ VIDYALAYA
s By Hand

o e fee s Ch bCHﬁB FUfc\i

. abua Air Fie
ro Fsgq:cr (31'{“{) : Dist. : Dibrugarh (Assam)
fiehle : 786 102 . | PIN : 786 102
AT / Ref: No. F.RE(ME HB/2000-2001/ 3/3”5 fe7# / Date 29/09/200 ......

Shri M.Paswan PGT (History) is hereby informed that he

was requested to reply to the memo No'e Fo PF(MP)/KVCHB/2000 -

2001/372 dt 21/09/2000 by 23/09/2000 Although he was ¢

Clearly allowed vide this office memo No « PF(MP) /KVCHB /2000~
2001/373 dt 21/09/2000 to correspond in Hindi, He again has
tin his letter dated 22/09/2000) requested the undersigned

to serve him letters in Hindi, If he insists on receiving

letters in Hindi from the officet he is directed to inform
the undersigned in writing that he does not have knowledge

of English so that necessary arrangements can be made at
this end, : '

The reply should reach the undersigned by 30/09/2000,

To '

Shri M,Paswan,PGT(History) »

Kendriya Vidyélaya AFS,Chabua 5 W VR
P,O: Chabua Air Field | | (S<K,CHOPDAR)
Dist: Dibrugarh (Assam) PRINCIPAL
Pin: 786102, : | oI PRINCYPA

* ¥ fwrem “«“{ﬁ'ﬁ?'iﬂg&a

e r‘&q.qg' Diss, Dibruggrp
‘ - ASSAM.786109

p
P

‘dyalaya AFg Chabus

|
|

i
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.
§T® / Phone : §71797,571 798 b

Fax : 571799
ey ey e
KENDRIYA Vi DYALAYA SANGATHAN

& wratey Regional Office
AT arfrelt Maligaon Chariali
TaETEY ;781 012 Guwahati : 781 012

_— | o
No.F. :10=4/2000-KVS(GR)/L311- 1]
A .- »

IBANSFER _CRDER SPEED POCT

e :

Dated u16.10.2000

e N iy )

Mr. M. Paswan,PGT(History) Kendrivya Vidyalaya, Chabua is
hereby transferred to Kendriya Vidyalaya, Tengavalley in Publice
intrest with immediate effect. Samnn e -

/%7 é’” Lecan .\Lﬁi{_.{_,{,{

( D. K. mﬁ"“}”’fw
ASSISTANT COMMISSIONER |

Copy to i~ :
Q%/Shri M. Paswan,PGT(iiistory) Kendriya Vidyalavya, Chabua,
2. The Principasl, Kendriya Vidyalavya, Chabua/Tengaval}€§1[3he

teacher concerned should be relieved immediately ¥He stands
‘relieved from the Vidyalaye with effect from_the date of

' receipt of this.order. Relieving order may also be issued -
accordinglymit-ds the personal Tesponsinbility of the Principel

to inform this office lmmediately regarding relieving/joining .

of the teacher., Any lapse/failure on the o of the Principal _J '
in this regard would be viewed seriously,

3¢ Dr. . Prabhakar, tducation Ufficer, KVS(Hgrs) Kew Delhi for
information, - -

4. The Dealing hand (Mr. Kanu Das( KVS(GR). /////
7
/’/ }

ASSISTANT COMMISSIONER

'
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“,* KENDRIYA VIDYALAYA ANNEXDRE E.iX
J

' Chabua
Chabua Air Field,

Dist: Dibrugsrh (Assam)
- . ] ] ) Pin: 786 102
Ref' ; No.F, 17/KVCHB /2000-2001/421 Date: 19, 10, 2000,

w

Consequent upon his transfer vide letter No.F 10-4/2000 -
KVS(GB)/6311-15 dt, 16.10.2000 Sri M Paswan, PGT' (History)
of this Vidyalaya is relieved of his duties on 19.19,2000gApN)
and 1s directed to report to Principal,.Kendriy; Vidyalaya,

Tengavalley.

He is entitled to transfer benefits as per KvVS rules.

Sd/- S.K.Chopdar,

To - R Principal, .
Shri M, Paswan PGT (History) Kendriya Vidyalaya AFS Chab“a’
Kendriya Vidyalaya AFS Chabua. - Dists Dibrugarh, Assam,

Copy to: -
, 1. The Principal,.K V Tengavalley,

2. The asstt. Commissione‘ KVs, Guwahati Region.
3. Dr. E, Prabhakar, Education Of ficer, KVS (HQR),
4. Guard F&le '

sa/- B
Principal
6habua.
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IN THE CENTRAL ADMINISTRA sGUWAHATI BENCH:

GUWAHATI
ORIGINAL APPLICATION NOe354/2000

Sri Maheswar Paswan

oo .Applic ant

U.04I' & Ors s

+ s sRespondents

The Respondents No.2,3 and 4 above
named beg to file their written statement

as follows :

1, That all the averments and submissions made in
the Original application (herein after referred to in
short as the application) are denied by the answering -~ ¢
Respondents save and except what has been specifically ade

mitted herein and what appears from the record of the case.

2 That with regard to statements made in paragraph
4 to diii of the application the answering Respondents havenc

comments,

3. - That with regard to statements made in paragraph iv of _

the application the answering Respondents beg to state that
the applicant joined at Kendriya vidyalaya (in short K v )
chabua on 15,12,99 . The statement that the applicant officiated

as Principal for about 12 years is not a fact. No record /entry

_ ) Li(}”")(j%) contde..2
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is found in his personal file and service book to authenticate
the period of officiation. Moreover, the records in his '
personal file speak that he has not maintained unblemished
service record. For his poor performance and ¢ misconduct
he is awarded penalties like warning and censure so magy

times.

Copies of the various memorandums

T dated 244.96,30,4094,6.6,96,17,7,96,

12, 9, 96’ 16,4, 97, 1, 4,99,11, 11,99 and
24342000 are annexed herewith and marked

ds annexure A to J respectively.

4, That with regard to statements made in paragraph

v of the application the answering Respondents beg to state
that +the applicant will be granted senior scale by the
Kendriya vidyalaya Sangathan(in short K.v.S. Patna Region).
His application for the grant of senior scale is already '
sent by this office to K.V.S. Regional Office,Patna Region.
The matter is under considerabion and jurisdiction lies with

Kvs Regional Officejy, Patna Region.

Copy of letter dated 21,8,2000 is

annexed herewith and marked as Annexure.K§

Se That with regard to statements made in paragraph VI
of the application the answering respondents beg to state
that the selection grade in the post of TGT sanctioned to

the applicant was cancelled vide letter NO.F.7-2/98 KVS

(PR)A/Cs /13886 dtd 3-9-99 as he was seleeted as PGT in

‘due time,®f any arrears are due, it will be paid by his pre=

vious vidyalaya is K.V. Bhurkunda,Patna Region.
Ll otd 3.3. 99 L4 pmmexed

C b et ity s B L
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6o " That with regard to statements made in paragraph
VII and XX of the application the answering respondents beg
to state that the applicant is hot even a valid member of
any teachers Association. As verified from pay bills he has
not paid required amount of subscription. As per rule he
should apply for the deduction of annual subscription through
pay bill which he has not done thus he is misleading the

Hon'ble Tribunal.

Copy of letter dated 19,9.2000 is annexed herewith
and marked as Annexure=M,

//A . That with regard to statements made in paragraph
///// VIII of the application the answering respondents beg to

state that the averment that the Principal of the vidyalaya

has been enemical to the applicant is biased and completely
false . The applicant might be the senior teacher in the vidya-
laya but he is senior to the Principal only in age. He joined
the Sangathan as PRT and it took years for him to be a PGT
whereas the Principal was directly recruited as a PGT and
became a Principal at an early age. The Principal has been
trying his best to help the applicant in every way. He even

took up his long pending cases with concerned authorities.

Copy ©0f the letter dated 21.8.2000 is annexed

herewith and marked as Annexure=K.

///1_8._ That with regard to statements made in paragraph-Ix
// of the application the answering respondents bege to state
that the Principal never objected to the use of Hindi at any

time nor ever directed the applicant to use only English.

contdeeed
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Rather the Principal has given freedom to the applicant
to make official correspondemc es in Hindi vide letter
NOJPF(MP ) /KVCHB/2000-2001/373 dtd 21,9,2000, Moreover the
applicant contradicted his own statement by writing a represen=
tation addressed to Assistant Commissioner in English on

14,9.200,

Copy of Memorandum dated 21,9.2000

is annexed herewith and marked as
Annexure=N.

Copy of letter dated 14,9,2000 written
by Mr M Paswan is annexed herewith and

marked as Annexure«=0.

S That with regard to statements made in paragraph'x
// of the application the answering respondents beg to state that
///the allegations made in this paragraph is totally false and base=-
//' less and is intended to question the honesty of the Respon-
< dent NO.3 and 4 . The applicant is ignorant of the rule position.
It is not a fact that a sum of R, 500/= is allotted to the school
every month for providing medicine to the students of the
Vidyalaya, Morevoer ,it is not clearly stated as to how the
Principal is misappropriating the amount every month.Medicine
worth Rs,655/~ was being purchased by the vidyalaya only once
in the month of August, 2000 during the session 2000-2001 and
it was received by the in-charges and used for students.Further

it is submitted that the Principal is having his own connection

of gas cylinders(consumer No.3335,Indane Gas)Thercfore there is

condeee
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there is no question of using cylinder meant for the

vidyalaya.
Copy of letter dated 8,9.,2000 is
annexed herewith and marked as Annexure-p
10, That with regard to the statements made in paragra@h

XI of the application the answering respondents beg to state
that the different memorandums issued to the applicant is not
on any flimsy grounds but having documentary evidences, Through
memorandum No.F .PF(MP)/KVCHB/2000-2001/372 dtd.21,9,2000 the
applicant was requested to reply to the written allegations
made against him by other members of staff to ensure smooth
administration. But the applicant has not replied to any of

the allegations, thus accepting the charges. Through memo No,
F.PF(MP) /KVCHB/2000-2001/373 dtd,21,9,2000 the applicant was
made aware of his du y as a Government servant since he
refused to receive a letter dtd,16,9,2000. Further, the appli-
cant was allowed ﬁo have official corrgspondence in Hindi. The pm
Principal also had no objection in receiving letters in Hindi

from the applicant. As the applicant insisted on receliving

letters only in Hindi the Principal wanted to be informed

about the applicants knowledge of English vide memo No,F.PF(MP)
KVCHB/2000~-2001/388 dtd, 29.9.2000 since Bilingual competency

is an essential cfiteria of recruitment /selection rules for

the post of PRT,TGT(S.St) and PGT{History)against which the
applicant has been working since August,1974. There are many

other correspondences made by the applicant in English. By

contdess
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By taking refuge in Hindi he avoids answering the allegations.

Thus no ground is flimsy as stated by the applicant.

Copy of letter dated 27,8,2000,

26,7, 2000,10,9,2000,16,9,2000 and
copy of peon book is annexed here=-
with and mafked as Annexure-Q,R,S,T and

U respectively,

11, That eRe with regard to statements made in
paragraph XII & XIII of the application the answering respon=-
dents beg to state that the allegations levelled against the
respondents is not true. There was no TV set in the residence
of the Principal nor the matter was brought to the notice

of the chairman,Vvidyalaya Management committee(in short vMC)

No complaint is ever brought to the notice of the
Chairman(vMC) nor the Principal is ever informed about the
things. The Assistant Commissioner being the Regional
Officer and the controlling officer knows his responsibilities
and therefore he getting poisoned by the Principal is a

biased opinion of the applicant,

12. That with regard to statements made in paragraph
XIv and XV of the application the answering respondents beg to
state that the Assistant Commissioner being the competent
aufhority can transfer any staff in his jurisdiction to

any place any time in public interest as per KVS rules. The
applicant has been transferred in public interest with all
transfer benefits.

Transfer is made only in public interest.Therefore

contQeee



the applicant was transferred from Kendriya vidyalaya
(in short K V) Bhurkunda to K V chabua in public interest

and not in punishment. The contents of both the transfer

order is same.

» ‘

Copy of transfer order dated 16,10, 2000
#s and 11,11,99 is annexed herewith and

marked as Annexure V & W respectively;

13, That with regard to statements made in paragraph
XVIAof the Origihal application the answering respondents

beg to state that on receipt of transfer order the appli=-

cant produced the "No dues certificate,® applied and availed
transfer grants of R.21,800/-(Rupees twenty one thousand

eight hundred only) and was accordingly relieved on #819,10,2000
as per the instructions on transfer order.

¢

* ]
Copy of No dues certificate dtd,

19,10, 2000 and copy of transfer
Tfstailiss grants 18 annexed herewith
and marked as Annexure X and Y

respectively.

14, That wi;h regard to statements made in paragraph
XVII of the application the answering respondents beg to
state that there is no provision in the Kendriya vidyalaya
Sangathan to post a substitute/relievernimmediately. Alternate

qhfiggement is made by the pPrincipal at school level,

15, That with regard to statements made in paragraph
XVIII of the application the answering respondents beg to
ététe that the applicant joined at K v chabua on 15,12,99
but he has given a wrong date of joining that is on 19,11,99,

contdese
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The applicant is pe senior to the Principal in age only,
As per rules of K.V.S., one 1is liable to be transferred any=-

where in India anytime for the interest of Sangathan,

16, That with regard to statements made in paragraph

XIX of the application the answering respondents beg to

Staée that practice is not synonym to rule. The applicant

was transferred on public interest and availed of all transfér
benefits. Though reference has been made about the cosppt CoMupl
practices of the Principal,but till date no report has ever
been made to the chariman vidyalaya sManagement committee,

Therefore it is proved that everything is baseless and fabricatec

17, That with regard to statements made in paragraph
XXI of the applications the answering respondents beg to
state that the applicant has All India transfer liabiliti-

6s it is not a question of sending him to a far off place.

18, That under the facts and circumstances ef-the
stated above, it is respectfully submitted that the appli-
cation filed by the applicant is devoid of any merit and hence

liable to be dismissed.

contd..e.



~VER IFICATION=

I,Shri D K saini, son of Sri C L Saini,aged about
yéars,presently working as the Assistant Commissioner,
Kendriya vidyalaya sangathan,Maligaon,chariali,Maligaon

do hereby verify thate

The statements made in paragraphs \1,‘%*1 o 1y
are true to my personal knowledge and those made in
paragraphs are 3.5 '81 3 (¥, x> are based on records and

nothing material has been concealed threrefrom.

Place : Guwahatdi

Date : \4-73->1 ,
Z%'?CAILM\LM) A

DEPONERT
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BHURKUNDA ( HAZARIBAGIT) () b&( :

‘.,',‘,'.w' OfficeuMemo/Mp/PGT/gs 76/" \qu.:;'.zo‘(?gl\ Pin-829135 ) e ‘ L :‘;
, - Pyt :  Date...2nd-April'96 ’

TR0

’ Ref NOwons ovssnn
o S )
| (FEICE MEMO™ | EEE

;i ;" . N B Shri M. Paswan.PGT(Hiétory) is hereby directed '{/1::///k d
_ %o explain the reason of refusing to go to the casual arranged/ :‘:
day in the lst period within three ‘days of the B

ment class to-

| o T T
y receipt of this-letter. He is further directed to explain’as to‘ 4
: Ty IR -+
.! .“. R why this act on his part should not be construed as" 1efusal g \
';f‘ﬂ, LR by him to do asqigned duty. Earlier he rnfusod to¢ Te m m AkRR ; ”}
‘1}- .. ¥ut. % pxokon of okamm  the checker of class VIII-A rnsult. ,-//@ ;
E | R 0 " TO . . . g } N
e L 5;a3*-..(ohri M. Paswan. K\ R IR '
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| ‘ﬁ‘(@uat ( gwrtam ) 9,(»3?2)/

e . BHURKUNDA ( HAZARIBAGH ) : |

_;‘,;',';t - fqq-s%23Y " Pin-829135 - ' 30th April '96
|
|
i
l
I

000000400 °g000
rog

_ W..../PGT/%-W/KV-BHK P2 Date.nn

i

CFFICE MEMO

Shri M. Paswan.PGT(Hift) is héreby inform__
ed. that his application for grant of E.L. datedsll.4,96 W) is
not regular and inorder, Hence your absence’ w.e.f. 15,4,96
"_to 1644,96 can- not be regularised by grant of leave. Further
fyou are directed to explain the circumstances under which 4
you could not comply with the instructions to the memhers ‘g_

/. .(, e e

staff in rngard to submission of application for lcave c1r-

o | culated through the order-book on 27-6-9850 |
A I xbo 'S
To - - | (AWNPETNGH)—T
. Mro M. Paswan. ; PRIM‘IP/\L | !
4 PGT(Hist), - | KoV o, BHUEKUNDA . |
K.V, BHURKUNA., 4 i
- , , : |
|
|
i
|
‘ ‘ i
. !
|
: |
.// ‘ i
1
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o -gxgver (garstary)

RENDRIYA WDY?&&WA

BHURKUNDA HAZARIBAGH)

- _-.' I' - /‘\ P ‘
7")»‘;")':). mn“/ﬂc~:J'7)H\-..:'—,<"/,‘<~ ) (ﬁ atcd ,J 199 ¢

ME MORANDUAM

Shri M.Paswan PGT(Hist,) is hereby informed that his s0
li called applicaton dt. 28-6,96 for Earned leave is neilher an app=
v:lieation of leavenor it is meant to be routed throuph prOper
channel.mCertainly one has to be rational and thoughtful while
putting b15333‘85‘8¥?1be. He as an employee is aware that 'Prlncipal'
isithe ileave sanctioning authority andthe the ~word Principal as
defined by KVS includes incharge Principal too. But wilf ully he,
addressed his application for earned leave to 'The Incharge o
Principal (Sh. B.N.Singh PGT (Hind1), ) T
”‘“"”—“vaiously it was irreqular and the fact was brought to
"‘-his -notice (Vide this office letter No. CM/MP/FGT/96 - 97/I’V-BPK/
PB=2 dated: 30th April 96). Sh, M.Paswan is further informed that
leave.application: addressed to the incompetent authority deserve

‘no consideration and unless leave applied for is sanctioned pref=

ix1ng or -suffixing of - sunday and holiday is administratively irrdﬁw@w
iSputing this truth, he canducted himself 1rrcspon51bly .
DGM\ ke some .othes’ occasions, -

s Sh. Paswan should note that leave cann

AT .. matter of righte For grant of leave,it is the leave sanctlonlng
o - authority who has to satisfy himself and decide exigencies of
sexvirce in the qreater public interest, Hence to follow\the gude~-

Yr#ﬂ{q . lines given by the Principal for streamlining the administation

SN 4 obligatory and not optional,By not complying with the instuc=

" tions contained in this office order dt. 27.6.96 ,he indulged
A.himself in wilful disobedience, unbecoming of an employee,

Thus it is evident that Sh, Paswan himself complicated
the process of sanction of leave by his illogical contentions
and display of undegirable couduct, Now unless he is able to

‘Justify his conduct to the entire satisfaction of the
ERINEALLGHgB L LB LN LhL D0 R T T PR e

and is abk» tqhgyend"his appllCnthD. cons Jdﬂration in rocpoct of’

\ »oranting earned leave to him  for the period 15.4, 96 to 17,4, 96 is
1 technically not poseible, Question of consedring a lo.
- addressed to incompetent anthority does

* s

ot be cla;med 1as

undcrelgned

ave appllcation
not arise,
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Date, 175796

ME MCRU NOUM

) Shri M Paswan, PGT(Hist, )is hercby furnished
- ithg reply of his letter dated 17. 7.96 regardlng Income=

to day on 17.7 96 .tman Sh, Biswnath Mahto »Gre 'D¥ Employee
approched him for the purpose. Hence it is being dQSpakhed.

*~§,to him .by. Post. He 15 further advised to mend his rebellious

;:attitude Jand,@vnde complete severance of relation with his

T emmediate superior,
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$hr2. M, Paswan, PGT{Hist,) of Hendriya Vidyalaya,

'Bhuxtrunda was 4esued wigh memorandum of charges {vide this
7 office letter MNo.F, ﬂisc.pmceeding/fﬁ"/%m’)7/‘Vn"”/i5’}

datﬁd 2108.%) . ,

Having found the zoply, the same wag exnmrmd ma*o ful Ty

.and it hag been found that - the charges levelled agalnstShsi”
' . Pagwan aze established beyond dounht for the good anl .,ufzic%nns
“ "mason as ‘adduced -in tho yeport enclosed and Shel, p,.z,.lm is
‘guilty of misconduct. *

.

Thezefore,  the undersigned, by virtuo of power vos..cd

in him 8o disciplinary authority, aftexr ceroful and rlu')
-ccnsidez&tion decided to swerd him formal punishment, :\cco; dingly,

{&\ .

j-bh?i. Me Paswan, PGT (Mistory) K.Y, mmr%ur\da 85 !mr(my ausrdac

| '-_a fomal punishment of °© Congure !

‘Shri. Paman is further advised to ho careful in futurn

- 1n'resp§>c't of his work and conduct vhile dischaxnging his dutlas,

» <d /.
S s oM PL S
- Too . ‘ ~ ' o r"ﬂifaz_:?;‘i,} )
Shei, M, Paswan : ' TTEmTE,
© PGT. (ttst, ) ' | E
....a..!zbmfmﬁ ~

- Enclse A -copy of finding s on each articlo ‘of chayeose.

Copy for information and necessary acticn. tose
) The Hon'ble: Asstt. Commigsionr, FVS Fatna, !
i1) The Hon'ble Dy, QMﬂL’issinnhy(ﬁ<!gx Y ORVS e Nalng,

\/Mi) Forsonal fileo of the employers with fnstruckionito rako

nacessary entry in his & nruicn hoot,
iv) The Hon*ble Chairmn. VT, BV, fhastiefo, 3/}"
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.misbehaviour by Shri. Me Paswan, F T (hlstory)
| Kéndrixa Vidyalaza. Bhurkunda,

[ X 2 1 ] -n.nn-m-‘-.-—-—uu-m-ngnaumh-umw |
|
i
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b Shri. Maheswar Paewan,PGT(Hist.) KV, Bhur?unda vms,
”vissued with memmrapdun of;charges v%d@ this office letter
4 NGy K‘E‘éﬁ&a’/mp/gs-g?/xvaaxylgg dated 21,8,96, e - |
|

.'“@,w;shri.epaswan, while_submitting his ”Oply to the

gﬂatad;2/4/96 butfo 'examination it i° found thet h° d;dno»

ey

]

attqn&fclass A =B -on thau day inspite of a wr5tton or cer'
‘fIvidekﬁa casual arrangemant register dt. 2/4/90) rurtnora
go-heids: By senior’teacher and is aware of the rule and i
regulation of. the &angathan vhorein it is clearly mentloned
that every” teacher' g:.toj abide by the rulos and. rogulations
‘Qf“thelﬁangaﬁhanAénd_ at}%he same’time he hae to follow. the
1hstruction/ advicaneither verbal or written of his superiors,
bu;fhe had‘failed‘tc ‘eomply with the reasonable Instruction
to’“fake-upeclassama ‘on’grounds not specified in either
*Fhis%appeintment letter{or.in his sexvice condition. Thus
Aﬁh:i.bpaswah’acted‘in*cdntravention of Rule 55(21) and. 55(22)
f “the ! ‘code’ of“conductffor teachers of Kbndriya Vidyalayas.

L] }\
ﬂf)},, (,,, ;r-gg

&k
i e e 8

nﬂnmiAs regards chargea lavelled under artzcle~lI Annmxuxe«l.
Qshri’fPaswan. PGT(Hist.). . subordinate officor, in his

ﬂcrdar«book requesting to specify the name of the ceachor

c &whegwas sittingiin the ghair while on invigilation duty |
B 1on$18/3/96 and- remained  sitting till the Principal remainod
7;vwin :that room, on caxeful :congideration of his cont tention |
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:o%fiéer @r fOr ventilation of ‘his- griyances and uncontrolled

»feelings or emotions. ‘It is neither a mean for the subordinate

. offlcexr: to ccrraspond with hic officer, Further, the order
ibook'*is sent 1£0: :therhands’ of the: subordinate officexrs wlth

a purpese to obtainwthe1r signatures in token of havmng gone
through the ingtructions contained in’ that, with a trust that

! it‘wmll ipe returned”untampered. safe and unmeddled witho Trust
worthiness and reliability are the ‘implied condition of '
service “and. SQvthey aTe ﬁhe pronises made by evary KVS. employee
on the vexy”day of., entry dnto’its service. By writing one page
“Zafpoteaone the~order book. &hxi. Paewan tampercd or meddlnd -

txhstwvithy and xaliable and g0 he - fﬁild to justify thc CrUut
xepoaed An: him. Thus’Shri. Pagwan acted in contravention to
Rule“34(1) of article‘ss of cede of conduct for the teachor'

boox, daied[m 3.96. it is inferred that aakmg for

it ET.‘\‘\"MJ.:'l ] ~ R IIRENE
the: name of- the_teacher in commandino words like . " mention

T Ngia&?-'-‘:,n #7 4y
name~c1early¥_.ggngg bg interpreted as request specially when -

qh;@ﬁﬁgessad therPrincipal..whose gignature he was wadll
agnggnyedfgﬁﬂgswﬁghe Signatory which was purporting to express
ﬁls centempf 3uét\11ke he expressed by remainlng seated in the
‘chair ‘while on. envigilation duty on 15.3.9%5. Further, the fact -
that he, was doing invigilation duty by sitting in to the chaizr
~~and:zemained soseven;on the amty entry of the Princlpal in the
room and: tilllhis stay there - for about 2 minutes is proved
.'beyond doubt from‘his unclled for and uncontrolled reaticn in
form his. one page ‘note dt. 16.3.96 in general and from paxa 3
of ; the: note 1n paztlcularo betray1nq explanaticn of his gquilt.
L Shri.:Paswan was the .only teacher who folt huxt, egitated and
& fngﬂﬁrf app:ehensive ( as is also evident from the lastlparo of his
- because he knoew that the notice dated 15.3,96 was intended to
suggest him only. So it was only Shri. Paswane who while on
invigelatlon duty was sitting in chair and vas thus
to duty and therefore he reacted. The fact was also disclegsed
to him ( vide this office memq/hb/PCT/( QTN DI/ PR3 dt L,

t
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'unsuitabilitthf

5

| the- foxm ofﬂthen
2 behalf o£ ome

~_‘:'way:of doing;

a teacher.

),-,...‘_
\.e.v'."‘,.»‘ o

T Thus,” they_%7“":‘
ulev34(ii) ‘of articlef55 ‘of the code of condéict for the

teachers of the Kbndriya Vidyalayas jis ¢

to be' temperate and“sobe
:o:deyﬁbp

x;invigilation’onwfreque
'ofﬁtheginvigilaiqx.f

ona; ( other than him

prevailing ryleg and, incitemen
Thus: Shri.*Paawan s misconduct, in contr

‘Rulle 34’ (1i8)i0
.teachers 13 proved and

iThus,, during iﬁveétxgation

'Qconsequent upon. discip
rule-1965 (vide. this‘o
I'KVBHK/léo dated 2108q96) Shri. M, Paswan,
“itol have: conductedr
“ine contravention of Ru
iof reonduct: £0T the teachers

”%liable to-be . awarded minor penalty. {
. R \ -.::(.,-_._-. L . ’ m \\\ ///

Ty ave et .o " "".“ ot
EE PRIICIEA.

ed in conxraventinn of

stabllghed beyond |

19 a Senior teachor hc is expocted
X 1n ‘his habits. liriting an intempee
Princloal

ok it gelf, addressing the

2o, wording, - asking him fox the namﬂ(

TRD, WOT
“mantion name cleaxrly®s advocating

;thﬁéing every -time from. the chair while! on
feq Y'L'visit of ‘the Principal on behalf

¢van'his wvery outburst manifested : ln
96 on the oxdar book on ;
also) and botrayal of .

?ords tantanount to intomperance

ﬂote datﬁd .16 3.

dtsregpact:dnsaction and v
and”insolvencyxﬂﬂisipofé.dated '16.3.96 on the -ordex book: 1x
éelf “{niindecent; méhner'énd in’ indecent language combxned
vith? hisnexpxessionﬂof'ﬁisleadxng o
invigilatibh by’ romaining &

pinion advocating his! own'
eated in the chalr

maPing frequent visito bonrays '

in presence «of. his;auperior
l\‘ R
.insdbordinationqgingemnerance. insobrlcty contempt of the
t on his paxts enbecoming of

avonb;on of

the

f article 55 of the code of conduct for 1
establishod beyond doubte

‘1'-" :
and examination of his conducty !
1inary -action under Rule 16 of ccs {cca) .

f£ice ‘letter Moo Discpo Act*on/ﬁﬂ/“o~92/A
por (Hist.) is found

in contravantion of Rule g5 (20 ){22) o und alsa
le ‘34 (3,110141) 01.‘ article 55 of code
of Kendriya Vid,al wase lence he
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Ref. Now.w covvvurnees

wRFoer ( gardan )
- BHURKUNDA ( HAZARIBAGLH )
fa-s3883y Pin-829135-

D3G9 Zoas

ihat he has fuvth?v n

_"’3 himnin®

AY

EB‘ fﬁa %H _ ANLJE}’NP”

DRIYA VIDYAL

-and insubordination by not pubting his slemiturn on faties
as rugh

dated 19.4.97, That such conduct has baceas big hah A 2y
88 he refrod to com to the o:f;cc‘un40xwm onmed
v regarding the work connected with £ by Sescion Bnpdirg B

»
*y
H
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o Aiecusn
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Sy oack of intlaginliine

“

P -
(.00 el3i3

‘"7P7i.0ﬂ

, on 26/3/97 whon She Lalan £, Sinch a Grounel arplaytas Convoye :d
. - him my oxal instruction, Shri, Faswan is cneo agnin Anfexead E
that ho has conducted 4n contraventicn £0 nom on the Athay :

conduct zles mesnt for the Kendriya Vidyelsya toachers.

Ho is thorefoze aduised warned ond advised to ccnduct ]
preperly in futuro, Moanwhilo ho is dizected to note tho centend
of Motice 10,34 dt 19.4.97 and put bis elgnituxe on tho notics,!
-Paymant of Salary for the porﬂ@d WBLA5T Lo 20807 |
kept in abeyance $311 ¢he zolieving lettan of the Princips
made ineffective by tﬁn festt, Commiasionor, FVS Pagns

!
Tor _ { -
"Shel, M, Pagwan 1
POT (Hisg, ) !
r !
Ko SBhuxkumla, |
Ceny 401~ ;
0L, T‘i*e hgsistant Comn’z« ienaye Yendziya Vigyadowy Sooeithan,
va%nu for his %nd informtion =n? maenny . nv:”wﬁ
02, Tho Chaiman, VIS & G,if Dagkatinm oz b ynd ey
. pleaseo, T PR
g Fially -

‘4/”%)




‘Poﬁa mama gm‘m

| DPICRI = 3RGUST ss1dlager. 520135 | //@%/
f KENDRIYA VIDYALAYA, BHURIK UR&@@A

PO.- BHURKUNDA HAZARIBAGH 829135 o

...................

tBazs/ﬂef No. J'P/ssm%’//vnmv ' BB /Date __nmw 19

Mz MOR/\ MDY

Consequent upon his refusal to receive the cvm»f

, table for thg « session 1999-2000, sy 1, Fagwan 3q bmnq‘

. furnished the same by Registernd Post fer complianaa an
- performance of duties accordingly, {‘

To | | f/r—

' \&\ / |
Sri t, Pafwan |
PGT (History) ( AN, I.,J:w )

- K. Bhurkunr!@; . E‘%I mIn \r
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KENDREYA VIDYALAYA, BHURKUNDA

PO - BHURKUNDA, HAZARIBAGH 829135

T /Ref. No.-&,lP,/-Q’J-QO'OO/KVBHWZ\S‘Q et /Date Lhnldmg9 i

OFF ICE - r.monAwum

. s.a'flth refercncc to his letter dt 10=11-99 reaklm, permission -
togsee Assistant Coumissioner, KVS{PR) recardinc his senior
scale, Sri Paswan is allowed with the advice that he should
_have furnished a duplicate/carbon copy of hisg original
apphcatlon for ofhce record as requested by thp office,
HOpe him to comply in future. IHe should Onp*ﬂémfe the DOint;
that time on giving ' this typed permission cou}d: have othex= :
wise boen saved, had he not taken a stlff attutu

r‘*f

.
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e " t' o
. ‘.'..I"o v: ' !
;;;Sri ‘v‘ Paswan Hit b\\& -
I; ."‘:_ . e PCT’ (HiStory) v (I\uND a.)lfv’;“)
S V.Bkurkunda , : ,1],\)7 -Lx‘ﬁL -
’ Lo ‘ | i g \
R Vi AT
LAY Yl “ R
(I
i :
- \ ‘!’/‘\
i ( \
‘ \
N “.‘ ) \
’ \
'
$ /
o i 1’ .
|;’:, . . ¢
I v ( k
) s . f
7
. o



- . L. ﬂ—;ﬂerﬁﬁf T
o TNt LTy~ ‘
ce BN RS |

| . N
) ,‘/’./’) . _ ;o
’I;. ‘/. . l

!//> ya //2447#, |

g

é/ u,_/(; '/)()UU

‘ |
"Ref sV PF(iu)/: .Vb“n/)‘)*"(}()()/t"l‘
i (.H‘. 11-'0'3"-00. K

SN S L S A

1
'
'
'
i

»'bri-.; My Pa wan,PoT(history) ls hereby informed that his
; y:ito ‘the memo: refered above hes been gone. through by |
the! undarrigned'.ﬁand is:found unsatis sfactory, Luvum, coroo:cal
‘punishment %o alstudent is.not. expected 0f 2 senlor and |
responsible. PGT."-’There=' are other ways of tackling thie 5

(-

thereby WARNEL not to snflict corporal :
'puni.,hment to_the" students in future.Being the Tst Assictant

his,corrocted conduct wlll .)e appreciatced in TGtur Co =

e e

5 \...Pam.nn p(:"i‘(ﬂistory) ( Se<oLHGH L) :
lKen(lriya Vidyalaya Chabua,..- : PAINCiPsg, :
R+0: Chabua, MrT Fioldy i AR st PRINCIPAL i
L beifta famasa g R ey

Kendriya Vidyalaya AFS Chabua
&0 f‘gq’rr:f Dist. Dibrugach ! '
ASSAM.786102 '~

..\. RVl CONKTe L~ \...»._. : \
A\JMK/J. N l ;/z
mmﬁ/mmcmm ; | !
iy fame vy o ey | 3
Eendvya Vidyalaya AFS Giabup b
fits fug A1 Dist, lerugm'h \ : ’l
ASSAM.785102 : .
1 .



- PE(M.P)/KVCHB/2000-2001/2 % 5
it To S o

i The Assistant Commissionex

- Kendriya Vidxalaya Sangathan, -

- Begional Offic :;ﬁngggatingaggg_'

© 21/08/2000

i=33#31f'fﬂsubsnforwarding-of'épplication in respect of Sri‘M.Paéwah

cve-ow o PGE(History)

R R R T

“Please find enclosed herewlth the application received

ey My G g Sy

l”*vfrbmrgriﬁm;Paswgn-PGT(HiG?} of this Vidyalaya regarding mx
gxanteofjsenio;“scale for your necessary action please,

®

RER " Thanking you Sir,
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A ‘ 'RSA/KVCHB/zod,o-zom/ q7 | 19/09/2000 :
R To . . . N . . ) N
% "% The Assistant Commissioner, .- o

- = . .Kendriya Vidzalaya Sangathan,
! "~ Regional Offices Guwahati -i2

"l Refs~1=4/2000-KVS{GR)/5839-40 dt 14/18/9/2000

aﬁf%ﬂ'EOQQSubx-Recovery.of:Annuai subscription from the pay rolls - |- . }
S ot of Kendriya Vidyalaya employees in favour of assoC= @
S, jations (S). : ‘ L | 1 A

Lo

P Siry SRR - |
Co please f£ind enclosed herewith the proforma on the
S sgbject_for your kind information and necessary action T
. pleases. . . : : - : , LR

[
i Iy
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‘ Enclg As above.
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) | ' 0N/ Phone : 571797,5711798 |
' Fax: 571799 ‘

KENDRIYA VIDYALAYA SANGATHAN
gl wrufssw Regional Office
mErTa i Maligaon Chariali
. ATEIEY : 781 012 Guwahati : 781-012.

! voa, )l N Rais 1 . ?
- t =1 .
No. E . 19=4/2000-KVS(GR)/ £.&!l- 1k Dated - _16.10.2090
| IRANSEER CRDER SPEED FOST ;

Mz, M, Paswan,PGT(History) Kéndxiya Vidyalaya, Chnbui'is
hereby transferred to Kendriya Vidyalaya, Tengavalley in Publice

intrest with immediate effect. ‘ _

| S - ///
/‘ !
. " - B !
v A ( D. K. SAINI ) @
: : ' _ SSTSTANT COMMISSIGNER |
. Copy to 2~ , , :

1, Shri M. Paswan,PGT(History) Kendriya Vidyalaya,:Chabua,

. ., - .
\}K{Jhe'Principal, Kendriya Vidyalaya, Chabun/Tengavalley., The
teacher concerned should be relieved immediately, He stands
relieved from the Vidyalaya with effect from the date of
recelpt of this order, Relioving ordor may also be lssued |
accordingly. It is the personal responsibility of the Principal
to inform this office immediately regarding relieving/joining
of the teacher. Any lapse/failure on the part of the Principsl
. dn this regard would be viewed saexrlously., »

3. Dr, E. Prabhekar, Education Officer, KVS{Hqrs) New Delhi for
. information, ' S :

4, The Dealing hend (Mr, Kanu Das) KVS(GR).

- ASSISTANT COMMIGSIONER /(. /%

X N J

)

Ce-vame g Principal at an

Con teg.m»n .~

é
{
i
:
{
;




- »: 48— ', RN;@E;XURE-L ‘W
\d\k)

/ | | T\
KENDRIYA VIDYALAYA SANGATHAN ; N
18,INSTITUTIONAL ARFA ’ ’

SHAHEED JEET SINGH MARG
NEW DELHI-110016

=3
¢

, : . e\ |
« : o . W :
o NoLF.42-18/99-KVS (Esti=111) pated. = QN | .
TRANSFRR_ORDER N0, 60/1999-2600 v
r Sh. M. paswan, PGT  (History) iz hereby 5
: transferred in public interest  from Kendriya : ,
e Vidyalaya, Bhurkunda to Kendriya Vidyalaya, Chabua j ;
o with immediate effecth. ” § j
: : | - .
] Q.
o tlahor o
S . ‘ (S.B.CHATURVEDI) f CoL v
' DY. COMMISSIONER (ACAD) S !
FOR COMMISSIONER | -
i
Copy to : f
---------- |
1. Sh. M. paswan, PGT (History), Kendriyn |
| “Vidyalaya, Bhurkunda. : |
e - : o
P _ : 2. The Principal, Kendriya Vidyatayva, T
S ‘ Bhurkunda/Chabua. The feacher concarned
% ' chould bhe relieved immediately. . He atand
' relieved from the Vidyalaya with ef fect, " Trom
the date of receipt of this order. Relieving
L o - order may also e jssued accordingly. Tt e
v S " the personal responsibility nf the Principal !
' ' Fo infarm the Sangathan immediately regarding
relieving/joining of.  Lhe teacher. Any
lapse/failure on the part of the Principal an L
3 this regard would be Vv iawed marionsly. i ’
- 3. The Assjstant  Commissioner, CFendriya j i
2 Vidyalaya - Sangathan, Regional Officre, . f
- / Patna/Guwahati.. ' ' 1
3 . , H
- 4 Office order/Guard file.
§ i
vy . K ‘
.;ﬂ : ,“' - v ) :]
'
|
. |

ERCHR

‘ﬂf:Tﬂﬁiéi:

.

. . o . . Lo ey and e . , ——an prlncioa v. -
. , . ’ . DOchme a Princi I l ;
" pPal at an . "
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